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1. Whether Reporters of local papers may be
allowed to see the judgement?

-

2. To be referred to the Reporters or not ?

JUDGEMWEMNT (Oral)

(Delivered by Hon'ble Sh. A.B. Gorthi, Hember(A)

The facts of all the aforesaid cases and the
qu;stionsof law raised therein are common, All thesél
cases are to be disposed of after the decision of tﬁe
Full 8ench is obtained in a similar Group of cases.
Qe'now find that the Full Bench vide a common
judgement dated ©5.02.93 decided the cases,ﬁhe leading
case being that of Sh. Ashok Mehta and'tpthers Vs.
Regional Prbvident Fund Camm%ssgoners and Others. The

Full Bench in its judgement ﬁntera?%a; observed

[ (a)  The off;cers promoted on the ‘basis of G ,hw]f

senﬁority subJect to the revect1ah:o. unf1t

’ and those promoted on the rssu?t of the

.J'cbmpetatave examﬁnaiwon sha1} bezire‘

as promotees;
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(L) Theiv inter-se seniority has to be determined
on the basiz of theit totel Tength of service
which will be irckoned: from the actual date

of their promotion in accordance with the

relevant recruitment rules.

Based on the aforecsid judgement of the Full
Bench, a Division Bench of the Tribunal in 0A Nos.
1465/89, 14068/89, 1595/87, 1596787, 1598/88 and TA No.

13/87 dispesed of similar mattere by Jjuugement dated

The group of cases 1i§ted before wus are
similer Lo thoss referred 'to above. Adccoraingly,
similar to the directions already given by  the
Division Bench in somc otHer cases, we dispuse of this

group of applications with the following directions i
(a)  The senioriiy 1ist of the applicantc shall be
‘recasted, if not already done,in pursuance of

the decisions of the Tribunal referred to

. the Fuil Sencﬁ;

'LA(b) & provisional seniority 1ist shall first be

date of receipt of the judgement and circula-

prepared within a period of 3 months from fﬁé:-;'”

ahove, following the principles 1aid down by PN
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led 1o all peFSOHS Tikely to be affected by
the same, inviting objections giving them

reasonable period of not less than one monthy : i
S :(

for that purpose. , , ' ;

(c) ' after considering thelobjectidnereceiyed to j_‘ f?
the prdvﬁsioné] seniorify Tisty a finel |
seniority Tist sha11‘bg prepared and o 3
published Qﬁth'utmOsﬁ expedﬁtion and sifict%y
in'accordénce'with the,princip]es'1aid dowﬁ

" by the Full Bench; = © _ L

(d) In the Tight-of the final seniority 1ist
« : prepared following the aforesaﬁd directions,

& rekuw of promotlons oha11 be andertamen S

N

' wwth utmooi expeowt10n°- ST N
(e) Consequential monétary'benefﬁts'flowﬁng from
the review of pr motwon sha]] be restr1cted

to the per1od rrem th@ date of pronounc ment

of thc cp1n10n of the Fu]1 Bcnch Oh 5._f93




Let a copy of this order'be‘p1aced.in all the

case files listed together. ' ‘ oo -
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